
NOTS OF THE REGISTRY I 	 ORDERS OF THE TRIBUNAL 

00ç30j dteH E.i.2UC.2 

10 this case res ndents have not 

o1Lcc 	c-unter. Notice was is::ued to fes- 

nJ' on 7.12.2001 and the matter was 

.:sted to 8.3.2002 for filing of counter. At 

the inst ance t learned counsel £ r the 

ta 1fler 

 

this matter has been taken up to-cay. 

ieard Shri h.K.iOhanty, learned counsel 

f r the et itioner and Shri D.fl.Mishra, learrd 

JLding Counsel, in this 	the hetitioner 

Lo 0rayed for quashing the order dated 17  
vide Anriexure-2, 

Lrelieving him frorr! the sost of Motor Mechanic 

uncer Ge ut y Chief ir iueer c ;r: st ruc 1 n; 

ieonjher 	too di:scl: ion to rer .or:denrs t0 

allow the applicant to continue at Keonjhar. 

As earlier .tatecj, respondent: have nc 

filed their coonter. it is submitted by the 

I 	co:n:: I t hot the 	I leant has no 

nriCv anoc with rejard t ho: :ut iaq at 

huhaneswar. Put as his dauoh so is studyingin 

-r 2 Science in ii.D.Coliege wit'h Geology subject 

as Giptional, which facility is not available 

Jr Phuoaneswar, he wants toe order 	t 

should be candied, a: roreseuted oy the 

opplicant vide 1',nnexure-3. In the subsequent 

reoresentat jOn dated 10 • 10.2001 at Arinexu re-7 

the applicant has reiterated his prayer for 

rcteit 	dt ieDnj her. Shri. Nohant v submits 

toot thu .iCOt 

 

has no qrievence with regard 

to his joining at Bhuhaneswar, but he may be 

ellowedto join 5t Ehuhaneswar only in April/02, 

after comoleticn of his daughter': i-  2 Exam. 

Shri oohant v iSO rravs that re: orIents so Juild 
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Cl- 	rcc:nJder the rercsentat I on 

the apolicant f or ret enticn at ieon har t ill 

the end of April, 2002, in the light of his 

submission that his daughter is studying final 

year + 2 Science with the GeolDny as 	tinl, 

it is subrritted by Shri Nishra that te 

rerctati)n 	bc consideLed b the 

Oeoart[ent ii- such 	direct ion 	iv 

/Le 	
Lne Tribunal, but only in accordance with :uIosI 

in, consideration of submissions made by the 

lerned counsel of both sides, this C.A. is 

disOsed of with a direction, to espondent 

do.l to consider the reresentations :1 tne 

ap.lic:aflt vide Annexures-3 and 7, if the rre 

tie 	t ill pEnding with him, t kig into 

cons iderat ion that his daughter is reading 

2 Since with Geoloty as Optional and that 

the academic SessiOn will be over by the 

and of Aoril/2002, within a -jeriDd of 3u(hirtp) 

ca s from the dote of receipt of copis of 

Plo oLder -i.c iriLirnete the result the ocoo to 

applicant within a period of one week 

teofter. Pt ccts. 
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